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Gﬂﬁ'ﬂ/ORDER

Manoj Kumar Aggarwal (Accountant Member)
1.  Aforesaid appeal by assessee for Assessment Year (AY) 2017-18

arises out of the order of learned Commissioner of Income Tax
(Appeals)-10, Chennai [CIT(A)] dated 14-09-2020 in the matter of
assessment framed by Ld. Assessing Officer [AO] u/s. 143(3) of the Act
on 07-11-2019. One of the grounds raised in the appeal is violation of
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principle of natural justice since impugned order has dismissed the
appeal on technical grounds. The Ld. AR pleaded for another opportunity
of hearing which has been opposed by Ld. Sr. DR.
2. The material facts are that the assessee was assessed u/s 143(3).
The assessee deposited cash of Rs.2.41 Lacs which was added to its
income u/s 68 in the absence of any satisfactory documentary evidences
forthcoming from the assessee. Though the assessee preferred further
appeal, however, the appeal was dismissed on the ground that only first
page of the assessment order was filed alongwith Form No.35.
Therefore, the appeal was held to be technically defective and not
maintainable. Aggrieved, the assessee is in further appeal before us.
3. We find that the appeal has been held to be defective since the
assessee did not e-file complete assessment order. However, keeping in
view the fact that the assessee is a resident individual and it could not
file documentary evidences during assessment proceedings, we deem it
fit to grant another opportunity to the assessee to substantiate the
source of cash deposit of Rs.2.41 Lacs. Since the matter is factual one,
the assessment stands restored back to the file of Ld. AO for denovo
assessment with a direction to the assessee to substantiate its case
failing which Ld. AO shall be at liberty to proceed with the assessment
on the basis of material on record.
4. The appeal stands allowed for statistical purposes.

Order pronounced on 23" March, 2022.
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